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PER HON'ELE MF., JUSTICE D,L, MEHTA, VICE-CHATRMAN:

Heard the learned councsel for the parties.
2, The réspéndent: vroduced the register. Applicanp%
contention is that the entries zt serial nos. 21,22 aﬁd.'
23 are not in his hand and entries at serial no. 14 and
15 relating to Gopal‘Lal Mangal and Paj=sndra Mapgal are
in his hand. The applicant's contention is that}the ‘{
statement of imputztions framed in supﬁort qf articles
nf charges, imbutation n>. 4 readis as under:-

¢ "He 3id not record the names of the above

ras=zengers in the reservation register for
whom reservation was made on the anthority of
the above EFT though EFT was cancelled on
30.4.90," v
Thus, from the imputations framed in support of articles
of charges, theres iz a clear case of the respondents
that the relevant entries were not male in the register
by the applicant. The respondents have come with a case
that he hal not deleted the entries, The question of
deleting the entries comes into place only when he has
msde the entries. Apart from this, EFT was prepared
simultansously which was éancelled end thereafter,
gimultaneously, NIT Certifizate was issued and forwardei
to the authorities. In such circumstances, it is a
casé of no evidence and the punishment imposed on the

applicant vide order 3dzted 2€,1,92 and the Aprellate -

ee./2
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Order dated 24.11.92 cannnot be sustaingd.

3. In the result, the application is allowed, the
orider dated 28,1.92 and order Jdated 24,11.92 are herehy
quashed, The applicant may ke reincstzted immediztely

and he will be entitled for all consecuential benefits,

There shall be no osrder as O —~oSts.
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